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REGISTER 	 i 

0.11.9 	 }ard Shri D.P.Dhalasarnant, 

learned counsel for the.petitiorr. 
The prayer in thi 	hto quash 	cL 

the order.  under %nixure-.?/3 being 	 US 3 

in law. 4nnexUre-A/3 speaks of an 	)-CL'-J k" CQtA1' 

appointment order of the applicant, 	 J (' 
to join on 26.5.1995 and has been 	 J 
asked to 	ontinuetth. 20.11.1995 

on dW
ywae basis. Against Relief 

Np .1, ause of act ion 10-s--nôt--a-r4ee 	 / 
and there is no quest ion of quashingj>ç'2 	 y( 
the said appointment order. 

Relief No.2 to direct 
Lit 

Re sponde nt No .3, i .e • I' na ger, ?ota 1, 

Printing Press to allow the applkant 

to continue in Group D labour post 

the work is available or regularised h 
in regular post. ft First of all 	(j1 	

Jf 

there is no termination order or 	 tFi 

there is no order refusing the 

applicant to continue. The employer 

is the fittest person to decide whet 

there is any work available or whtthe±j 

there is any need to continue to empl. 
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tr3 	' 
0.11.9 	There are no vested rights as far a oN  

thecäsUdl labourers with less than 

minimum prescribed period under the 

Industrial Dispute Act are concerned. 

Since the appucant has filed a  repre- 

sentat ion zt as stated by the 1earrd - 

counsel for the applicant (4nnexure-4) 

it is directed that Respondent No.3 

5hall dispose of the same within four 

weeks from the date of receipt of a 

copy of this order. Subject to this  

obsevtpn thapliçation is disposed 
i IL 

ofks$hri Ashok 	shra.learned Sr.Stdnding 

Counsel is present. 	 j 	
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